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Hen'ble Mr.Justice A.K.Chatterjees

CENTRAL ADMINISTRATIVE TRIBUNAL

Vice=Chairman,

Hen'ble Mr.M,5.Mkherjees Administrative Msnber.

JOHN BARNAD SANGMA

VS.

1. Unien ef India threugh tha

Secratarys

Ministry eof Finances

Department sf Revenues

New Dslbhi.

2. Central Beard ef Dirsct Taxess

| - threugh the Chairmans
3. Chief Cemmissioner sf Inceme Taxs

ees Patitiener

Ney Delhi,

Aayakar Bhawans Cheyringhes Squares
Calcutta - 700 068,

4., Shri D.,Chakraberty,

Inquiry oFF

cum=-Cemmissiener ef Incomes Taxs

Kanpur,

- Fer ﬂ1§ hetiti@ner :

|
Fer thé responden tss
t

Heard an 2808.1997

¥

VeCo

fr .Samir Ghesghs

ceunsal.,

rder on

icer-

+ Respendents

Mr . Madhu sud an Banerjee; ceynsel.

O RDER

A KoChatterjae,

: 4.9.1297

i

The petitiensr while ysrking as Dy.Cemmissioner of Inceme Tax

(Appaals)v Calcuttar yas issued ulth a majer penalty charge sheet

) dated 20 6.1991 en sleven ceunts aF charge and the inguiry efficer

~preved and the remaining twe charges usre net preved,

submlttad report dated 2.5, 1995.

belng that saven

of the charges were fully preveds tus of the charges were partly
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mF the report of the 1nqu1ry off icer was feruarded teo the
patiuonar en 30.10,1995 and he yas advised te make any
representatien er submissiens if he go Uished, within 15 days
Framithe receipt ef the letter, The petitienasr replied on
7.2;{9965th2t he d id net yish te precesd further in the matter,
Since then it is pending and the instant applicatien was filed
en 28.4,1997 fer cancellatien of the charge‘shaets etc.» and te
gi&a prmmoiian tes the petitisner te the pest ef Cemmissiensr ef
Inceme Tax frem the date yhen his next junier was premoted.

The p;titi&ner hed teaken several greunds challeng ing the entire
preceeding beth sn lay and Faét. )

24 Tha applicatien was filed en 28.4. 1897 and en tus sccasgiens
direct;on was given upen the respundsnts in presence ef thair
ld.cmgnselAto file reply., Ultimatelysthe mutter yes listed

fer aémissien hedring en 28.8.1997 Lhen no reply was filed and
the ld.csunsel fer the respendents intimated thet he had net
recsived any instructiens in the matter and censequently ne

reply coeuld be filed.

3. We have heard the ld.counsel fer the petitiener and parused
the réburd befere us.

4. As alresdy indicited: the charge sheet uas dﬁvtad 20,6.1991
and tﬁe'inquiry was cempletesd en 2,5.1995, a'copy ef which was
Feruafded ts the petit iener en 3b.10;1995. The petitiener
repliag te it on 7.2.1%96 and sincs then the matter is apparehtly
pendin;. In such circumstancess weAcensider it apprepriate te
dispese ef the applicatien at the stage ef admissisn with a
suitﬁb}e dirsctien fer Gisp@sél.lf Fha'éiéciplinﬁfy preceeding
uithinla specified peried, |

5. The G,A, is thus dispesed ef yith a directien upen the
respmnéents te cenclude the DA precesding within three men ths

frem the cate of cemmunicétien ef this erder in accerdance yith

relevant provisiensg) in default of yhich the petitiener shall be
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